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| IN THE CENTRAL ADMINISTRATIVE: TRIBUNAL
' . ERNAKULAM

0.A. No. 65/1990 M

'DATE OF DECISION 24=4-91

TJ Mathal S Applicant / |

I"i/s K Ramakumar ‘ : v Advocate for the Appqlicantv,j,{/‘
v ' . Versus '
Um.on Df‘ Indla T-eD. by the

. "Réspondént (s)
General Nanager & others.,

M/S I"TC Cher”J.&'m .__AdVOc_até for the Respondent (s)'

NV krishnan,.Administrative Member
N Dharmadan, Judicial Member’

Whether Reporters of local papers may be allowed to see the Judgemem ?%. .
To be referred to the Reporter or not? -
- Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tnbunal 7M .

J_UDGE_MENT

Shri N Dharmadan, J.M

This application has teen filed under Section 19 of

the Administrative Tribunals Act of 1985 for a direction to

.~ treat the applicant s Headquarters at Trivandrum Division and

to include hi#name in the livefregister.fo: Electrical Khalasis

maintained in the Trivandrum Division of the Southern Railway.

- The applicant is a Khalasi working under the Electrical

Foreman?s Office, Ernakulam South under the Trivandrum Division

of Southern.ReiluéQ,uhen he filed this applicatibn. According

to the applicant), he uas initially engaged as a Khalasi w.e.f.

6.5.83 in Madurai Division for the construction work at Palayahkottai-
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He has been temporarily transferred from Madurai
Division to Ernékulam WeBeFe 6.5,84, - However, again
-was ‘ ,
he/re-transferred to Madurai on 6.3.85. The applicant
is a native,o?tErnakulaﬁ'and has"family ppable@s for
continuing in the aforesaid Station. "Hence, he hés‘
filed Anngxure =A représentation dated‘29.12.88
requesting for a permanent.@ransfer t§ Trivandrum
‘Divisibn and to incluﬁe his name in the register of
Elect}ical Khalgsis. ‘He also submitted that his
- claim for traﬁsfer may be accepted by the resbondents
as juniormost- in the}neu Division, Trivandrum ard he
averred that he is willing to forego his seniority
if he is given a transfer over to the Trivandrum
Division. This representation hannot Eeen dispoéed of
so far. 'Hence, he has Filed'this application.
2 The respondents hgve filed a counter affidavit
wherein they have deﬁied the allegétions but. admitted
that the applibant.though engaged initiallyr%ﬁ Madurai
Division, he hés been temporarily transferred to .
Trivandrum Division and éhgaged in coﬁnection uigh the
works availablé under ﬁhe DiQision at -Ernakulam, . -
,Woth;ng is mentighed about the~dispo&ﬂ.of the representaticn

considering the claim of the applicant on compassionate
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grounds.
3 Having heard the arguments we are of the

view that the applicant s claim for transfer reguires

consideration by the competent authority némely, the

2nd respondent, the Chief Engineer (Construction),
Southern Railway, Madras. In the above circumstances,
we are of the view that justice would be met in this

case if the application_is disposed of with directions.

Accordingly, we direct the applicant to file a fresh

~detailed répresentaﬁion stating all his'grievances

and claims for getting a transfer over to Trivéndrum

Division with bottom seniority,foregoing all the

: benefits _
seniority and serv1ce/already earned by hlm. He shall

file such an - application within one month from the date

of receipt of a copy of the judgment. If such a

representation is filed by the applicant hefore the

2nd respondent, it shall be dealt with and disposed of

in accordance with law by him within a period of tuwo
months from the date aof receipt of the same.

4 .The application is disposed of as above and

there will be no order as to costs. \QL}///////”
(N Dharmadan)&@ (nv Kflshnan)
Judicial Member Administrative Member

24~4=-1991



